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 काम  ठीक  से  कर  सकेंगे ऐसी  आशा  उनसे
 की  जाती  है।

 इसके  साथ  ही  हम  लोक  सभा  के  सदस्यों
 को  भी  यह  देखना  पड़ेगा  कि  उन  के  क्षेत्र  में
 इस  ऐवट  पर  किस  तरह  से  अमल  होता  है
 आज  एक  अजीब  समस्या  पैदा  हो  गई  है  कि
 हम  कहते  तो  जरुर  हैं  कि  चाहे  कम्युनिस्ट  हो,
 चाहे  कांग्रेसी  हो  या  चाहे  जनसंघ  का  हो,
 सरकार  हर  एक  को  पकड़े  ।  लेकिन  जब  भी
 किसी  का  अपना  आदमी  पकड़ा  जाता  है  तो

 सब  उसकी  मदद  करने  की  कोशिश  करते  हैं।
 सब  लोग-सोचते  हैं  कि  कहीं  उसके  आदमी  पर
 हफ  न  आये  |  गांवों  के  अन्दर  भी  आज  ऐसा

 होने  लगा  है  कि  लोग  जाकर  शिकायत  कर  देते
 हैं  कि  फलां  आदमी  ऐसा  करता  है,  पुलिस
 उसको  क्यों  नहीं  पकड़ती  है  ।  इसलिये  यह
 समस्या  बड़ी  जटिल  है  ।  इस  को  देखने  के  लिये
 जरुरी  हो  जाता  है  कि  जो  हम  में  से  ऐसा
 सोचने  हैं  कि  हम  को  खबरदार  रहना  है  वह
 जाकर  अन्दरूनी  तौर  से  हर  बात  की  जांच
 करें  1  उसके  बाद  चाहे  प्यारे  से  प्यारा  आदमी
 ही  क्यों  न  हो,  अगर  उसमें  थोड़ी  सी  भी
 कमजोरी  हो  तो  उसे  पूरी  और  सख्त  से  सख्त
 सजा  देने  के  लिये  कदम  उठाये  जाने  चाहियें

 इसके  अमल  के  बारे  में  मुझे  इतना  ही
 कहना  है  ।  भविष्य  में  हम  लोग  अपने  कर्तव्य
 का  पालन  करें  तब  हम  इसको  सफलतापूर्वक
 चला  पाएंगे  |

 14.45  hrs.

 ARREST  OF  MEMBER

 Mr.  Deputy-Speaker:  I  have  to  in-
 form  the  House  that  I  have  received
 the  following  communication  dated
 the  28th  November,  1962,  from  the
 Superintendent  of  Police,  South  Dis-
 trict,  New  Delhi: —

 “I  have  the  honour  to  inform
 you  that  in  execution  of  an  order
 of  detention  issued  by  Madras
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 Government,  Shri  K.  Ananda
 Nambiar,  Member,  Lok  Sabha,  has
 been  arrested  today  at  6.45  a.m.
 from  hig  residence  at  Windsor
 Place,  New  Delhi.  He  has  been
 kept  in  the  police  lock-up  at
 Police  Station,  Reading  Road.  He
 will  be  sent  to  Madras.”

 14.48  hrs.

 DEFENCE  OF  INDIA  BILL—contd.

 Shri  Sham  Lal  Saraf:  Sir,  I  am
 very  happy  to  find  that  the  Govern-
 ment  has  been  able  to  accommodate
 to  the  extent  possible  the  views  of  all
 hon.  Members  while  replacing  by  this
 Bil]  the  Ordinance  passed  by  the
 President.

 {  Some  fears  have  been  expressed  in
 regard  to  the  implementation  of  the
 clauses  of  this  Bill.  My  friends  have
 conveniently  forgotten  that  this  is  not
 the  time  when  the  Britishers  are  rul-
 ing  us.  This  is  people’s  Government,
 our  own  Government  and  this  is  a
 time  when  all  of  us  from  all  the  parties
 have  offered  our  co-operation  to  fight
 an  aggressor  and  stand  as  one  man
 behind  this  Government,  and  imple-
 ment  our  plans  whether  in  the  fields
 or  factories  or  offices  or  anywhere  else.

 I  have  some  important  things  to
 say  and  so  please  allow  me  some  more
 minutes.  For  instance,  I  may  tell  the
 hon,  Minister  that  only  this  morning
 two  eminent  Generals  of  two  of  the
 greatest  democracies  of  the  world
 have  spoken  in  very  high  terms  about
 Sur  jawans  and  fighters  in  Assam.
 The  point  arises:  why  has  it  happened
 that  the  enemies  could  come  down
 sweepingly  for  more  than  a  hundred
 of  miles  in  the  shortest  time  possible?
 My  submission  is  certain  things  are
 already  coming  in  the  press.  Other
 things  are  also  coming  up.  I  have
 also  been  able  to  gather  from  other
 sources  certain  things.  I  may  tell  the
 hon.  Minister  that  our  intelligence  is
 weak;  it  should  be  immediately  rein-
 forced  and  certain  things  have  to  be


